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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

PROCEED-NGS OF THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA
ASSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS
UNDER THE PROVISIONS OF THE INDIAN CDUNOCILS ACTS, 1861
to 1800 (24 & 25 Viot., ¢. 67, 55 & 58 Viot,, c. 14, AND 9 Edw. VII, o. 4).

The Couneil met at tho Comucil Chamber, Imperinl Seorctariat, Delhi, on
Monday, the 17th February, 1018. ’

PRESENT :

The Hon'hle B Guy Fireerwoop WrILsoN, G.0.I.E, K.0.B., K.0.M.a.,, VIOE-
PRESIDENT, presiding,

> and 58 AMembers, of whom 51 were Additional Membets.

. OATH OF OFTICE.

The Hon'ble the Vice-President : “ Members who have to take
the oath will come up to the table in the order named by the Becretary.”

Tho following Additional Members made the preseribed oath or affirma-
tion of allegiance to the Ciown :—
The Ion'hle Khan Bahadur Alir Asad Ali Khan.
» »  Maung Myé.
Mr. Mahomed Ali Jinnah.
Maharaja Rauajit Sinha of Nashipur,

13 ”

QUESTIONS AND ANSWERS.

5 'lI'he Hon’'ble Mr. Rama Rayaningar Venkataranga
asked 3— '

(@) Willthe Government be plensed to state whether any portion of the
grant of B0 lakhs a year for education which was announced at the Imperial
Durbar of 1911 is to he expended on agricultural eduvation ?

“(&) Will the Governuent e plensed to state whether there are any publio
or private rural elementary schools of agricultwe in the country ?  And, if not,
whether it is likely that in the near future such schools will be brought into
existenco P

The Hon’ble Sir Harcourt Butler replied :—

“(«) No portion of the annunl grant of 50 lakhs announced “at tho
Imperial Durbar of 1011 has heen nllotted for schools which



214 QUESTIONS AND ANSWERS.

[ Sir Darcourt Butler ; M. Rama Rayaningar [17tn FEBRUARY, 1013.]
Venkataranga ; 8ir Lobert Carlyle ; My :
Gillan.) :

cxclusively devoie themselves to the teaching of agriculture.
Elementary cunicula, however, now generally contain nature
study and simple lessong_ dealing with ciops, cattle, ete., calou-
lated to impart tho kind of instruction described in paragraph 21
of the Government of India’s Resolution on Education of March
tho 11th, 1904. Theso curricula were followed in primar
sohools, for the extension and improvement of which (ns well
as for the extension of the principle of free eduocation) 20 lakhs
wore allotted out of the above-mentioned grant.

(2) “The Government of India are not aware of the existence in the
country of schools of agriculture of a striotly e!ementary character,
nor of any likelihood of such schools being brought into existence
in the near future. A school of agriculture was, howover,
opened in Poona in 1910 for boys between 13 and 16 who had
passed the fourth Marathi standard, and it is proposed to start
Einﬁlar. sohools in Southern Marhatta country, 8ind and possibly

njrat.”

kdehe Hon’ble Mr. Rama Rayaningar Venkataranga
asked :—

_ “ Wﬂl the Government be pleased to state what special attempts, if any,
have been mado to remove the general illiteraoy of tho peasant population in
the.country P”

The Hon'ble Sir Harcourt Butler replied :—

“ The information is to be found in the annual reports on publio instruo-
tion issued by the different Provincial Governments and in the quinquonnial
reviews issued by the Government of India. The Hon’ble Member is referred
to these. ' ;

“A quin%lmnnial review for the period 1907-1912 is now under proparation.
The matter will bo specially noticed in it.” :

_ The Hon’ble Mr. Rama Rayaningar Venkataranga
asked :—
"« Will {be Government bo plesscd to stalo whether thore is any proposal

to open Veterinary Dispensaries in rural parts for the protection of agricultural
cattle P '

The Hon'ble Sir Robert Carlyle replied :—

“There aré already 853 Veterinary Dis}ll‘.cnsaries in India, and, although the
returns do not in all Provinces show which of these arc in rural , it may
. § be picsumed that the bulk of them are in rural parts, and that almost all of

them are for the protection of agrioultural cattle.”

i

]-.{ ‘;;I'he Hon'ble ; Mr. Rama Rayaningar Venkataranga
3 asKed —

i “Will the Government bo pleased to lay on the table the repmts on

- 1 the cattle survey and the food prices inquiry ? If the reports are not ready,

% will"the Government be pleased to say wrien they would be ready for pubﬁ-

> cation P” s

I R Lo ) -
§ . "'The Hon’ble Mr. Gillan :—“With your permission, Sir, I shall

. i» reply on behalf of the Hon'ble Finance Mcember to the Hon'ble Mr. Rayaningar

', Venkataranga’s question. -, . L

; ““The Governmont have not.yet received the Prices Enquiry Report. It is

- expeoted shortly. ‘Tho question cf publication will be considered after the.
weport has heen received. '
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[17rs Feswvany, 1918.] [Ur. CGillan ;3 Ur. Ramn  Bayaningar Ven-
Lkatarange ;  Sir Rolert Carlyle ; Sir G.
A Chituacis ; Sir Reyinald Oraddock:.)

“ Ay rergards the Ilow’ble Member’s guestion on the subject of the Quttle
Burvey, I beg to reler him to tho answor which i being given by my Hon'hle
Colloague 8ir Robort Carlyle to the question on a similar subjueet, which has
boen asked hy the Ilon'ble 8ir G. M. Chitnavis.”

y {'i'l'.'he Hon'ble Mr. Rama Rayaningar Venkataranga
askol i —

*Arc any steps takeu by depactineats of agriculture in dilforout provinces
to popularize new ideas about agriculture ?

The Hon'ble Sir Robert Carlyle ropliol :(—

“T lay on the tablo a ¢opy of tho ‘Third Roport® on thu Introduction of
Improvements into Ludian Asgriculture hy the work of the Agricultural Depart-
ment ’ ]tlnﬂ.llishcd in 1912 by o Committeo of the Board of Agriculture which
shows the steps taken to popularvize new ideas about agriculturo by means of
Agricultural Associations, Local Domonstrations, Vernacular Agricultural
Journals, Leaflets and Civeulurs, Agricultural Shows aud Exhibitions, Iti-
nerant Assistants, SBeed Farms and Sced Dapdts, thoe utilization of individual
expert cultivators for the introduction of improvel methods, Vernaocular short
oourses, training sous of cultivators, assistance in marketing and conneotion
with the Co-operative Movement. "

The Hon’ble Sir G. M. Chitnavis asked :—

“ With reference to the roply given by tho Hon'ble Sir llarvey Adamson
to my all.tcstion regarding offizial tours on the 15th TFehruary, 1010, to the
effeot that opinioas of the Local Govocaments hal been invited on the
proposals of tLa Royal Daceatralisation Commission in this connection, and
that ocopics of my question aund tho answoer given by thoe Hon’ble Home
Member on behalf of Government would be forwarded to them, will Govern-
ment be .ploased to state whether any replies have been received from the
Local Governmounts, and, if sv, to lay such replics on the table, and tosay
whother any, and if so what, measures have been proposed with a view to
reducing to a minimuwm any inconveaienves which may be caused to villagors

by official tours "

The Hon'ble Sir Reginald Craddock roplicd :—

“The attention of the Hoa’ble Alembor is invited to tho reply given to the
question on the same subject asked by the Hon’ble Mr. G. AL Bhurgri at the
meeting of the Imporial Legislative Council on March 13th, 1912. The
question is still under correspondenco with the Bocrctary of Stato.”

The Hon'ble Sir G. M. Chitnavis asked :—

“ Witk referenco to the reply given on 23rd March, 1010, to my question
regarding cattle survey, will Government bo pleasod to say what opinion has
been given by the Inspeetor-General, Givil Veteriuary Depurtinent, whether, in
the light of the opinion given by him, auy definito recommendations have
been made to Loeal Governments, aud whether any other steps have been taken
1(;)0} od:lfct information as a basis for a systematic cabtle survey in all Provinces

India? "

The Hon’bio Sir Robert Carlyle roplicd :—

“ No reply was reccived from the Inspeetor-General, and his office was
abolished last year. In the meantime the cattle question was discussed by a
Conference held in the United Provinces in 1909, o memoramdum on the
cattle of the Central Provinces was propared by Mr. Standen, C.3, on the
basis of notes prepared by the late Mr. Jethiji, Civil Veterivary Department, and

® [Tde Appendix A,
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- [Sir Robert Oarlyle ; Sir Iprahim Rahimtoolla ;  [17ra Fesrvuary, 1913.)

Str Harcourt Butler.)

a report on cattle and dairying in the Punjab was issued by Mr. Stow, C.8.
On moeiﬁg' of these reports, the Governmont of India advised Locul Govern-
ments that the preparation of teohnical surveys should be preceded by the
collection of gencral information somewhat on the lines followed in Ar. Stow’s
report, and it is unuderstood that roports on these lines ave undor prepavation,
butit is not known when they will be ready for publication. Copies of thoe
reports* by Messrs. Standen and Stow are placed on tho table.”

The Hon’ble Sir Ibrahim Rahimtoola askol :—

“(a) Will Government be pleased to state whether, in pursuanco of a
resolutio:‘iuilmsed by tho Bombay Legislative Council, tlie Government of
Bombay addressed a representation to them on the subject ol throwing open
the ports of Oalcutta, Ohittagong and Madras for the embarkation of pilgrins
to the Hedjaz ? .

“ (b) Will Government be pleased to state whether they bave taken the
matter into their consideration, and whether they propose to throw open in
time for the ensuing pilg:.;i'm season all or any of tho ports mentioned in the

preceding interpellation
The Hon’ble Sir Harcourt Butler rcpliod :—

“ The answer to olause (a) is in the affirmative. In 1'0@:-(1 to Ui)‘ the jro-

sal made by the Hon'ble Sir Ibrahim Rahimtoola in the Bombay Legislative
]()J%unoil has been carefully considered by the Government of India in consulta-
tion with the Governments of Madras and Bengal. It has not been found
possible to accept it for the following rcasons :

“ As regards Madras neither thisnorany West Coast port in the Madras
Presidenocy 1s so situated as to attract manfr pilgrims from the Presidency. 'The
latter, who, as it is, form only a very small percentage .of the total number of

i n;:ns from India, will naturally prefer the cheaper and quioker route vid
mbay.

“The port of Chittagong was open to pilgrim trafic from 1897 to 1908.

In the last-named year, on the abolition of the Hrmrinoia] observation camps

and the consequent removal of restrictions regarding placo of embarkation, the

" pilgrims themselves abandoned Chittagong which was closed as a port of em-

arkation. Past experience has shown that Chittagong cannot compete with

Bombay in the mat_&r of pilgrim traffio, and diﬂicu?ty was always cxperienced
in obtaining ships of pilgrims, or a full cargo of pilgrims for ships.

i “ The port of Oalcutta formerly open to pilgrim traffic was closed in 1897,
e extent of the traffic had always been extremely small, and it is unlikel

that such as there was in the past would return, should the port be re-opened,

in view of the greater convenience of Bombay. |

« Tn these oircuimstances the Government of India have,in concurrence wiit-h ‘

' lhe Governments of ‘Madras aind Bengal, come to the conelusion that the oponing
: &r re-opening, as the case may be, of the three ports above mentioned while cn-
failing considerable ' expenditure, will have no appreciable effect in reducing

| the pilgrim traflic in the port of Bowbay which from its moro convenient
. : gituation and other facilities must continue to attract pilgrims from other ports

~of India. ; .-
2, % They have, however, recently sanctioned the opening of the port of Karachi
“‘to pilgrim traffic, and trust that some relief will therchy bo afforded to Bombay.”

3 * Not ro-printed in the Proceedings.
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[17ra Fesruvary, 1913.) [Makaraje Uanindra Chandra  Nandy ;  Siv
Robect Cariyle ; v Rama Rayaningar
Fenkalaiange @ Sir Regina!d Craddock ;
" A V. R Pandil]

y ;I'he Hon’ble Maharaja Moenindra Chaandra Nandy
asked :— -

“(a) Will the Government he pleased t9 make o statement about the
architeoture of new Delhi, und whether any decision has been aveived at on the
subjcot ¢

“(0) Have the plans advertiseld for been veccived, il have any prizes
beon awarded ? It so, will the names ol the winiers of the priges e tlt,‘l:hll‘l.‘tl,
and will the plans be opened to inspection by the public ¥

The Hon'ble Sir Robert Carlyle rcp'icd : —
“ (4) No deeision with regard to the avehitecture of new Delhi has yet
heen arvived at. - Government is thovetyre not yet in a position
" to mako a statement on the subject.
“ (1) The designs for residences which were idvertisel for “have heen ro-
ceived, and the following premia have heen awarded :—
Section B2, . . o Ita 575 g0 Mr, Riin Rup Sharma,

s C . . . . Ls. dOU Do
» D . . . o s 175 to Meswes. Chus, Stevens and Co.,
- Jlombay,

“The designs were exhibiteil for inspestion by the public at Ilindu Rao’s
‘Honse at Delhi on the Gth and 7th February in accordunce with the notification
which appeared in the public press.”

ask ;I'he Hon'ble Mr. Rama Rayaningar Veakataranga
ed :—
“(a) Is it a fact that in the reeent Imperial Legislative Couneil election
many of the zamindars and Jandholdaers of tho Madras Prosidency
avho had gone to Madias in connection with various public func-
tiong, were not able to cxercise their fianchiso owing to their
inability to comply with the rule which requires thom to record
their votes only in theiv districts, and {hat only 70 out of 123
electors on the roll recorded their voies ¥
“®) Isita fact that in 1909 o speeial notifleation was issued pormit-
ting the zamindws to voto befvie u speciully appuinted Attesting
Officer in Aladras ¥

“(¢) If so, will the Government he pleasod to say whether they propose
to modify once for all the clection ru'es in such a manner as to
enablo t{e zamindars and landholders to vole on voting paper
seut to then. by the specially appointed Attesting Officers us is
done in the clection of the University represontative in the
Madras Legislative Council, or to give them the option to rocord
their votes hefore an Attosting Officer either ju their own districts
or in the presidency-towns?”

The Hon'ble Sir Reginald Craddock rcplici :—

“ (a) Tt is a fact that only 79 votes out ol 125 went to the poll, but
the Government ol Indin have 5o evidence that the 1enson

. suggested by the Ton'ble Aland er was the opeiative cause.

“(3) The answer ix in the aflimative, but the notification 1efened to
applicd only to a Trovineial Couneil clection, and its legality
has since heen ealled in question,

“(¢) No modification of the cleetion rules in fhe direction indieated is
at present confemplated, but fwther inquiry will he made from
the Local Govermment as to the cxistence of any real difficulty
and the possilility of any remely.”

The Hon'ble Mr. V. It. Pandit asked :—
“ (a) Have the Government of India recoived from the Contral Provinces
Admiunistration their scheme for the constitution of the Provin-
oy cial Legislalive Couneil ? .
&7  “(b) Isita fact that a memorial signed by the numerous graduates of
Ly vailious Universities resident in the Central Yrovinces, other than

FISN B i



218 QUESTIONS AND ANSWELRS; EXTRADITION (AMENDMENT);
ADMINISTRATOR GENERAL ; OFFICIAL TRUSTEE.

[Mr. 7. L. Pandil 3 Sir Reginald Craddock ; [17rn FEpRrUARY, 1913.]
Sir G. A Chitnavis ; Alp. Gf-Hcm; - '
Aly. Syed Ali Tmam.] _ -

those employed under Government, has been submitted to thc
1lon'blo the Chief Commissionor praying that until such timo as
the Provinees have asepurate University of their owi one scat on
the Provincial Legislative Council be reserved for a repiesenta-
tive of the f'mduates to be clected by them or by graduates of a
ceirtain stmu]m" as Governmont may deem fit to presoribe ?

“ (¢) Ias the attention of the ¢ tovernment been drawn to the fact that
a meeting of graduates resident in the Central Provinces was held
at Nagpur on the 1st February, 1918, at which a inemorial was
ﬂ(lopt(, , and it was resolved to requcst. the Hon'ble tho Chief
- Commissionér to receive a deputation on their behalf ?

“ (d) Will Government bo pleased to state whether they propose to  pro-
vide for representation of the graduates of varions Universities on
the Council by mecans of clection by the cntlre body of such
graduates or, otherwise ?*

The Hon’ble Sir Reginald Craddock rcplicd :—

“(a), (0) and (c). The answer is in the affirmative.

“ gd) The question is'not onc which affects the Central Provinces only,
and thero is no presont intention of altering the regulations on
the lines suggested.”

‘The Hon’ble Sir G. M. Chitnavis asked :—

% “Will.Govornment bo: pleased to state whother thay hnvc mcmvad any
‘information from the Sceretary of State regarding the nppomt.mcut of a Royal '
‘Coirimission t0 inquire into the India Office finances? If'the answer is in t.ha
'a.ﬁirmatwe, will ;(Government be ll)leasod to lay on the table fany official pa;

pers which + may. be swa.llnb 6 on the sub;cct for the}information o the%
jan publio? « . i i | L 8 A | St
1 e VE&II ‘Governmoni be plea.sed o state whether they lthose to suggest to E
’Hu Ma;esty s‘ Go\'ernmant' tand tho fSecrctary of Btate ithg adv?sab it;
‘#ppointing an:-oficinl 6f Indian *financial experience, and donversant wi the
financial . pohcy of thet Govcrnment of India, and a non-oﬁicml Indian from '
the Commercinl Commumty P ' !

i - The Hon’ble Mr. Gillan neplwd L :
| “The Governmont nre not m o pomtmn to make n.ny sta.tement on this .
mb]ec " . b -;, ) i I H .

INDIAN EXTRADITION (AMENDMENT) BILL _ f

' The Hon’ble Sir Reginald Craddock :—“8ir, I beg to present *

the Report of the Solect Committee on the Bill to amend Lho Indian xtm- '_
dition Act, 1903. : :
» . “I propose to resorvo any remarks on this Report until the next meeting,
when I shall snove that the Il.cport of the Seloct Commltl;eva be - taken mto‘
conslderat.mn _ o ;
ADMINISTRATOR GENERAL'S BILL '

The Hon’ble Mr. Syed Ali Immam :—Sir, I bog to present the’

Report of the Select Commltteu on the Bill to consolidate and amend the l.mr
rolating to the office and duties of the Administrator Genoral.
. “The Ilcpmt. will ho before Hon’ble Members in due course, and also the
amended Bill.  Urder thoso circumstancos, it is bardly necessary at present for
me to go into tha details of the changes that have been suggested. .

iy ﬁ‘hc Report, it will bo also seen, has not beon signed by the Hon'ble l’nncht I
Madan Mohan Malaviya. The reason is that the IIon’ble Member, who was on | i
the Committec, was utnablo to attend on account of tho very oncrous duties that
have devolved upon him in connection with the very well-known movement
of the Hindu University.” o '

.OFFICIAL TRUSTEE'S BILL
The Hon’ble Mr. Syed Ali Imam :—*I also present the Report .
of “the Select Committes -on the Bill to consolidate and amend the law
constltumxg the Oﬂlf.e of ‘Official Trustec. My observations in regard to chis
Bill ‘are’ exaotly~ the saﬁle as in regard to the ono that I have alroa.dy
presented. . G . .. -

- e i v,




MUSSALMAN WAKT VALIDATING. 219
|17tn Ferrvarny, 1013.) [3Le. Jinnak 3 Mr. Ghuznari]

MUSSALMAN WAKIF VALIDATING BILI.

The Hon’bie Mr. Jinnah :—“8ir, I move that tho Bill to define the
rights of Mussaliman subjects of Ilis Majesty to make scttlements of pro-
perty by way of wakf in favour of their families and desoendants be referved to
& Seclect Commitice, consisting of the Hon'ble Mr. 8yed Ali Imam, the Hon’ble
Bir Reginald Craddock, the ITon’ble Mr. Wheeler, the Hon'ble Mr. Cair,
the Hon’ble Mr. Eales, the ITIom’ble Mr. Saynders, the Hon'ble Sir Willizun
Vincent, the Hon’ble Sir 1hrahim Rahimtoola, the Hon’ble Mr. Ghuznavi,
the Hon'ble Nawal Saiyid Muhammad, the Hon'ble Mr. Qumml ITuda,
the Hon'ble Mr. Fazulbhoy Cwrrimbhoy Ebrahim, the Hon'ble Mr. Arthur,
the Hon'ble Tandit Madan Johan Malaviya and mysell. In moving
this resolution, Sir, I do not wish to take up tho time of the Council,
because, when I introduced this Bill in March, 1911, I {fully explained the
objects and the rcasons of the Bill. Therefore, nt the present moment, the
motion before the Council is that it shoulil he referred to Scleet Committeo.  Binee
March, 1913, the Bill has been before the country.  Various criticisms and opin-
ions have come from different parts of the countiy, from different associntions
and leading men. All these wih De properly considered in the Scleet Comamittee,
I am very happy, 8ir, to say that the principloof the Bill hns been uni veisally
approved by Bw Mubammadans of India. '}‘herc is one thing I wish to say be-
fore I sit down, and that is. this, that. I am thankful to His Excellency the
Yiceroy and the Goverun.ent of India that they should have nominate:d me to
give me the opportunity of piloting this Bill through the Council.”

The Hon’ble Mr. Ghugznavi :— * 8ir, I now rise with your permission
to mako a few remarks with rezard to the Bill which my friend the Hon’ble
Mr. Jinnah has introducol in this Council, and which is now being referred
to a Belect Committee.

“ At tho outset, I have to offer him my sincere congratulations for having
given his anxious thoughts and formulated a measure which sccks to remove
certain serious disabilities under which the Mussalmans of IIindustan have
been labouring, since a long time past. This is a matter which has been
exercising the minds of Mussalmans throughout the length and bieadth of
India. Thereforo, since the introduction and the publication of this Dill,

_ views and opinions both for and against have been pouring '.Eu from all gidles.
Judging from the papers that have heen circulated to us in this conneetion,
it appears that tho consensus of opinion is in favour of some such measure,
though not quite exactly as the Bill stands in its present form. The Local
Governments of Bombay, the United Provinces, and Bengal (hefore the modifica-
.tion of Lord Curzon’s partition) do not seem to have secn their way to support
this measure, whereas almost all the other Governments, notahly those of
Eastern Bengal and Assam, the North-West Fronticr Province, Madras and the
Punjab have accorded their unstinted support. The former, I am afraid, who
-have looked upon thiy Bill unfavourably, took up their attitude from the fact
that they seemed to have looked wupon the decision of their Lords of
the Privy Council as the laws of the Medes and Persians, and from that
standpoint they seemed to have characterised this as an attempt on the
part of the Mussalman community to overrule the Privy Council deeci-
sion of 1881. This matter however concerns, Bir, the entire Mussalman
community of Indin, and if it is found that their Lordships of the
Privy Council have fallen into an error in deciding that under {he Mussalman
law it is not valid to ereate n walf or endowment, the immediate object of
whiol is to Denefit and seccure from want tho descendants or relations of
the tcakif, there is no reason why the intorference of tho Governnent of India
should not be sought.

“ The Mussalmans of Eastern Bengal, from their recognisel and veteran
leader the Hon'ble the Nawab Bahadur of Dacea downwards alinost to o man,
are strongly in favour of some such measure. The same can also he said of almost
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(2. Ghuziari.) (170 FEBRUARY, 1013.]

all the Mussulmans of Western Bengal.  One of the main reasons of thoir sup-
wrt to a measuve of this kind is tho sad spectacle of the disruption and run
day by day of many Muwsalman families of wealth and importance whose
propertics hdd heen for years preservel in tho families under tho systom of
settlements known as the wakf-alal-auled. In Egypt, Twkey and Avabia, and
in most of the Native States in India, Mussalman families enjoy the protection
of their walf-alal-anlad. It is only here in British India that the decision of
the Privy Couucil has spelt ruination to many an old respeetable family.
The law relating to  reakf has heen in force for many centuries, "and has heen
cherishel and valued hy Mussalmans all over the world, as it is hased upon the
dircct ordinances of the founder of Islnm who not only declared such wakfs
to be valid, hut encouraged théfr creation by delicating what little property
he had in favour of his posterity.

“ In Euvope, particularly in England, family propertios and family prestige
have been preserved intact for centuries owing to the primogeniture systom and
the law of ontailmient  Younger sons knowing at the outset that they would
he cut off with a shilling and would have to fall hack upon their own
resources start lifc with equipping themselves in order that they may carn their
own livelihood. This aot 13 a great incentive to their building their own
fortunes, and in many cases aoquiring by their own exertions and own merit
properties sometimes perhaps as large as their own family propertics. Thus
whilst there, the tendency is for proportics to multiply and fortunes to in-
crease, here, from the constant splitting up of cstates, properties gradually
dwindle down till they disappear entirely from the hauds of the members of
the original family.

. “The law of inheritance among Mussalimans is howorer a sacred law ns
laid down in the Koran, and no good Alussalman has any right to interfere
materially with the spirit of that law. Hence we find that in Bengal itsclf one
or two dissentient voices have been raised against this mensure. Amongst
opinions that have been received from Bengal there arc some from men who
are held in great esteem and whose voice we cannot lightly ignore, notably

-ainong them is my valuel friend Nawab Ablul Jubbwr. To them I would
&8 if the objeot of this Bill is to codify entiroly the law of wakf and
substitute something in contravention of the spirit of tho law as laid down hy
the. great prophet of :Arabia and ag interprcted by the highest Ulemas and
learned Mussalman jurists, I ' would be'the first to oppose it with all the em- .
phasis that in me lies. If this Bill, Bir, tends to weaken our law or introduce :
any novelty into our 1% which is a part and parccl of our religion and a good |
Mussalman, Bir, hold§ nothing so dear as his roligion, I would oppose it tooth |
and nail. If this Bill sought the introduction of an entirely new }m\' of wakf |
which would be obvi¢usly a very dangorous preccident of interfering with the
Islamic law itself, and which would be contrary to the gracious Proclamation
of ;Victoria the Good of blessed memory, I for one, Sir, would have nothing to
do with it, and would oppose it on })rinciple-. Again, if this Bill, Sir, were
wakf-alal-walad and not alal-anlad, I would still opposoe it.

. “When we are now .in the twentieth century talking of women’s rights and
1%'01_11011'5 franchis, at jthe time:w]ien a large portion of the world was immersed
in darkness, the great Ilrnphet of "Arabin recognised women's rights and elevated |
thein to a position at law which is donied to them evon at the present day. The |
scope of this Bill, as I i understand it, Bir, is to crcate a walf or endowment
for.the benefit of all the heirs, both male and female, and to appoint one, per:
choice the. eldest, son, as the mutwali to hold the entire management and
control of all the family propertiesand for bis labour to get a much higher pro-|
portion of !,'ho,pmgts than any of the other descendants. -~ :
- In fine, I welcome this mensure as mercly a declavatory Act neutralising |
‘the verdict;of the Privy Counciland as an attempt to restore to the Mussalmans
of this couptry .theiy own laws in the matter of walfs and endowments. E

i As the Bill'stangds gt present, there are many clauses which require com_‘-;

plete revision and somd perhaps omission, as for examplo, clauses 3, 7, 8, and 9.¢

—
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As regards the elaborvate provisions relating to the registration of wakfrane,
T feel that a great deal of it may be omitted with advantage. The enormous
powers that are proposed to be given fo the officers registering the deed are, to
my mind, absolutely unsafe and injudicious. The power to cousider whether a
wakfnama has been duly drawn up in terms of this mieasure should be
vested in the hands of a judiciary. The provisious for safeguarding the interests
of the creditors should also be revised carvefully, and care should be taken that
the perpetration of frauds of the kind may not be possible.

“ Mhere are many points in this Bill to which I should like to refer, and
to which I should like to draw the attention of my Hon'ble friend, but as the
Bill is about to be referred to a Select Committee in which my friend has given
me a place, I propose to refer to thew when it comes up for consideration before
it, and I therefore do not wish to take wup the time of the Council any further.
But there is one matter which, with your permission, 8ir, I should like to men-
tion before I bave done, Property is cither lawful or unlawiful. No Mussalman,
as I understand our laws, can nake a wakf of any description of unlawful
property. In clause 2, sub-section (7) the words ‘moveable property’ are made
to include stocks, shares, securities, ete., which necessarily also include interests
or may include lands acquired by money accrued from interests which is not
lawful. Under the circumstances, I would urge upon my friend to consider the
advisability of excluding these from. the scope of this Bill. Finally, I should
like to call the attention of my friend to the necessity of making a provision in
his Bill for the validity of wakfs already created and existing. T would sug-
gest that wakfs of immoveable property which fulfil the requirements of the
proposed legislation should be recognised as valid.”

The Hor'ble Falikk Umar Hayat EKhamn :—“Sir, this is too
early a stage to make any remarks on the Bill. AsIrepresent the Muham-
madans of the Punjab, who predominate in the province, I will be accused of
keeping silent, when a measure for the benefit of the Muhammadans isinthe pro-
cess of going to the Select Conimittee. Though I have gone through the whole
correspondence on this Bill, yet Tmay have to waittill I ask theopinion of the
Punjab Muhammadans further, as I do not want to commit myself before then.
Personally T am in accord with the principle of the Bill. If all the awlad, that
is, the children in the frue sense of the word were treated in every way according
to the division of property laid down by Holy Koran, I think then no Muham-
madan could differ on the subject. This law came to wus thirteen hundved
years ago, and has since then continued unaltered. There may be misapprehen-
sions to the effect that it is now brought forward against the present money-lender,
but there was no money-lender of the present type at the time, as interest.
was not allowed, as well as underhandedness of the opposing parties. If any
transaction was carried on by Dboth the parties, it was governed by the same
law which was devised to safeguard the interests of both who belonged to the
same country and same nation. I hope from this it will be seen that thers is
not much to be feared in this direction. I have nct gone into the detfails of
the question purposely as I want to reserve my opinion till T get further direc-
tions from the Punjab Mubhammadans whom I 1epresent. This Bill will be
sifted in the Select Committee which will provide for all the safeguards neces-
sary. I hope there will be no difficully ov opposition in its reaching that
stage.”’

o

The Hon'ble Mir. Syed AL Tmaan :— Insupporting tae motion thas
the Wakf Bill be referved to Select Commities T wish, with yom'k perinigsion, Sir,
to explain to the Council what the attitude of the Government of Tndia is towards
this legislative measure. We have known for long that the Mubarnmadans of
India as a communify have held strong views on the Trivy Council deeisions
which this Bill is intended to overcome. Representations in various forms have
reached us clearly indicating that Muhammadan opinion in this country has
een gathering in volume and strength against what it considers to have been an
innovation on Islamic jurispradence. Opinions of Muhammadan lawyers of
considerable repute have mostly ranged themselves on the side of the popu lar
view. The Right Howble #r. Amir Al and Dr. Abdul Majid in England,
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Shamsul-Ulama Md. Yusuf of Caloutta, the well known savant Shamsul-
Ulama Shibli Nu'mani of Lucknow and many others of *much learning in
Islamic jurisprudence do not accept, I put it most deferentially, the correct-
ness of the case-law as it stands at present on the basis of the decisions in ques-
tion. Apart from individuals of such distinction, public bodies and institutions,
like the k[oslem League and various others have pronounced strongly in favour
of restoring the Muhammadan law in this country to the position which, in their
opinion, it occupied before these decisions were given. Then, again, an examina-
tion of the texts and authorities largely relied upon by Muhammadans all over
ihe world seems to favour the view that the cry raised against o narrow inter-
pretation of the law of wakf is not without justification. These authorities obvi-
ously support the contention that the doctrine dealing with the creation of a wakf
ih favour of one’s own family or descendants forms an infegral portion of the
Muhammadan law, and that wakf as o family settlement is recognised by all
the schools of that law. There appears to be agrecement in the principle with
some variations as to the mode of oreating such trusts. In faot ]iiuhammadan
jurists of eminence have not only recognised the validity of such a settlement,

ut also its merit as an act of irac.e in the eyes of God from which sanction to
the creation of such a wakf hias been deduced. A reference in the original of
such high authority as the Fatawa Alamgiri, Raddul Mukhtar and Hedaya will
leave no room to doubt that the prinociple of the Bill before the Oouncil
as contained in its clause 8 is based on a correct juridical notion of the Mus-
salmans. In short, the practice which the Bill is intended to validate is, to
the best of my information, not only commonly in vogue in Turkey, Egypt,
portions of A.{ricn and Persia, but has also received State recognition in those
countries whose law Courts accept the question as a settled principle
of Muhammadan jurisprudence. Bince the introduction of the ]?Bi.ll y
Mr. Jinnah, it has been before the country and been favourably received by
Muhammadans so far as its main principle goes. I may congratulate the
Hon'ble Member on the large consensus of opinion that is in favour of the
main principle of his Bill. It may be that wakf-alal-aulad is repugnant
to the oritical sense of the modern laHer as an encouragemert to the orea-
tion of perpetuities, but if we are to allow the Muhammadans in this country
the enjoyment of their personal law, their liberation from the restraints im-
posed by the decisions of the Privy Council is a measure which the Govern-
ment of India is not disposed to oppose. In the circumstances, we are willing
to give our support to a short declaratory Act validating tcalgﬁs of the;
charaocter and under the conditions contained in clause 8 of the Bill whioch |
also safeguards the position of the Mussalmans of the Hanafi sect in the
matter of creating a wakf. :

« As regards the rest of the clauses of the Bill I confess that I oconsider |
them not only unnecessary but open to objestion. Clause 4, for instance, !
imposes certain obligations which in some cases may be considered as un-!
reasonable restrictions on the powers of a Muhammadan to create a wakf. |
Under the existing law it is not necessary to execute a deed or register it for
certain forms of wakf 'l):?' a Muhammadan. The dedication of a prayer carpet
to 4 mosque or a pair of silver lamps to a shrine will be invalid if the provi-
sions of clause 4 are nat complied with ; but this will clearly be an encroach- |
ment on the Muhammadan law which may be considered hardly justifiable.
Similarly, these clauses of the Bill are unnecessarily restrictive and cumbrous.
The principal 1eason why the Hon’ble Member has embodied them in his
Bill 1s to prevent fraud on creditors, but one may be permitted fo wge !
that the question,K of registration and the matter of the fraud on creditors ;
are" sufficiently proteoted by the existing law. There is also safety in !
the' very clear provision of the Mubammadan law itself as regards wakfs :
that:aie fraudulent.:- The Fatawa Alamgiri on the authority of Nahrul Faek i
has’ laid it down ;beyond any ocavil that a wakf with a view to defeat or .
delay :creditors . will-ba: ayoided - to the extent of the debt existing at the |
t,imia"ﬁf theﬁbre‘nti;qjén',ﬁbf the endowment, provided there is no other propérty to
satisfy the debt in"question. The same principle is emphasised by the Raddul -

Mukhtar and other authorities. Then, again, some of the very weighty and
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responsible opinions that we have received on tlie Bill do not favour the inclu-
sion of these provisions. Under the circumstances no oase seems to have been
made out for the imposition of restiictions which somewhat infringe tha freo
observanco of the Muhamnadan law, and introduce a procedure of much com-
})liontion and elaborate inquiry, by officers of the Registration Dopartment,
alling outsido the scope of their ordinary functions, and for which they are not
known to have any special qualification. The Government of Indiais, there-
fore, unable to accept these clauses. With this clear and distinct reservation, I
welcome the reference of this Bill to S8elect Committce whero I may assure the
Hon’ble Member it will receive a very careful consideration.”

.. TheHon’ble Mr. Jinnah :— Bir, Ihave only a few observations

to make with regard to what fell from the Hon’ble Mr. Ghuznavi, and I oan
only assure the Hon’ble Mcmber that the points that he mentioned in the
Council will receive every attention from the Select Oommittes, and therefore
I do not wish to disouss the matter here now. The Hon’ble the Law Member
referred to various clauses, and he very rightly said that these clauses wero
really introduced in the draft Bill with the sole object of safeguarding the in-
terests of the creditors. That point has been raised more than once in our Courts
of law, but if the Hon'ble the Law Member and the Hon'ble Mr. Ghuznavi will
be able to satisfy the Select Committee and the Council thatthe omission of these
clauses would not leave the door open to commit fraud against the creditors, I
shall be only too happy to drop them. Of course in India when you have under-
taken legislation of this character, it is not only the Mussalmans of India that
have toegl: taken into consideration, there are other communities who deal with

roperties which may bein the hands of Mussalmans at one time and go into the
Bands of Hindus or some other community at another. Therefore, my only
anxiety in introducing these olauses was to meet that opposition which may very
well come from other communities, namely, that this may lead to fraud against
creditors. If the Hon'ble the Law Member and the Hon'ble Mr. Ghuznavi will
satisfy the Belect Committee and this Council that there is no such fear, I should

be only too happy to drop them.”
The motion was put and agreed to.

SIR OURRIMBHOY EBRAHIM BARONETOY BILL.

The Hon'ble Mr. Syed Ali Imam:— 8ir, T move for leave to intro-
duce a Bill to settle the endowment of the Baronetoy conferred on Bir Currim-
bhoy Ebrahim. The nocessity for creating a trust to uphold the dignity of this
hereditary title is obvious, but as the ordinary law of perpetuity is a bar to the
making of a settlement of the kind that is desired the object cannot be achieved
without an Act of the Legislature. There have been instances in the past where
recipients of similar honours have successfully approached this Council. The
present Bill has been framed generally on the lines of previous enactments deal-
ing with the same kind of relief that is sought by the present measure. Tho
soheme of the trust is somewhat different from those of the preceding ones, but
its redeeming feature is that the bulk of the property, for the time being
included in tEe settlement, will be periodically set free and rel)laced by other
properties of an equal value. This saves the Bill from the impolicy of removing
unmoveable property permanently from the market. An al')prehension has
becn felt that the properties LFroposed to be sottled by the Bill might prove
inadequate to maintain the dignity of the title in time to come. A clause has
therefore been added giving power to supplement to a limited extent, and is
made exerciseable only once. I may further add that the Bill has been settled
in concert with 8ir Currimbhoy Ebrahim’s legal advisers and the Government
of Bombay. Before I close my obscrvations, I wish to express my gratification
at the presence in this Council of my Hon'ble Collcague, Mr. Fazulbhoy
Currimbhoy, himself a distinguished Indian and a son of the Baronot with whose
name this Bill is associatcd. The City of Bombay may well be proud of the
brilliant = record of its commercial enterpriso and industrial develop-
ment, but it may justly be said that that record is the more: luminous for
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having the honoured name of 8ir Currimbhoy Ebrahim oan its pages. He
has been in the forefroni of the movements that have quickened into life the
instinot for commerce and industry in this country. o is indeed o stalwart
figure among the pioneers, but the cfforts that have béen crowned with so much
suocess in his profession have found no less expression in princely contributions
to publio charities and large-hearted munificence which have endeared him to
his countrymen and earned for him the great distinction which it has pleased
his Sovereign to confer upon him.” ’

The motion was put and :ngreed to.
The Hon’ble Mr. Syed Ali Imam introduced the Bill and moved
that the Bill, together with the Statement of Objccts and Reasons relating thereto,

bo published in English in the Gazette of India and in the Bombay Governmont
Gazette. "

The motion was put and 'agreed to.
" The Council adjourned to Tuesday, the ¥5th February, 1913.
i W. H. VINCENT,
Secretary to the Government of India,
Legislative Department. .

_ DEeLHI; : :
The 19th February, 1913.. '
S ; il
By ; : § ﬁ -3
T - : i
oy ) i bt
Bl o o
% | i AR ! i
iyl i gl B
54
1
2 ; 1
' 14
i3 PR : L a 5 %
o
1_.

* 8.@.P. I, Delhi—No. 164 L. D.—21-2-18--760..



APPENDIX A.

Preface.

THE first two reports on the subject of introduotion of improvements inio

Indian Agriculture by Agriounltural Departments, published in 1909 and -
1910, were referred to a Committee of the Board of Agriculture in India, 1911,
consisting of Dr. Mann (Chairman), Messrs. Clouston, Smith, Evans, Hat,
Lonsdale, Main, Milligan, Powar, Sherrard and Stuart, for consideration and

amplification as far as possible.
The report of the Committee as submitted to and passed by the Board is

now published for general information.

B. COVENTRY,
Agricultural Adviser to the
Government of India,

June, 1918,
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The Introduction of Improvements into Indian
Agtriculture.

BY THE WORK OF THE AGRICULTURAL DEPARTMENT.

A’l‘ threc former moetings of the Board of Agriculture (1908, 1909, 1910)
a Committeo has considered the subjeet which has heen referred to tho
resent Committee, and as a result of their deliberations two reports havo been
issucd, which wero largely a collection of instances of success in bringing

" improvements to the notice and into the practico of cultivators. The present
rcsyort must be considered as a supplemont to these two, and is an atteinpt to
collect a few of the more prominent advances which have been made during
the last two years, and the methods which havo heen successful in thosoe cascs.

Agricultural Association.

2. The dovelopment of the utility of agricultural associations has gono on
apaco in some parts of India, notably the Central Provinces; in others they
have shown such lack of life, vigour and utility that it has heen recommended
to dissolve thom, at least in the form which they have had up to the presont.
The whole matter of agricultural associations is, however, heing dealt with in a
separate roport, and nothing, thorefore, will be said hero on this subjoct. (I'or
the 1:lua'tt|.i].t:(£l report on Agricultural Associations pleaso sce pages 11 to 15.)

Local Demonstrations,

3. Considerable dovelopmonts as to methods and rcsults have taken place
in this diroction.

4. In thd Central Provinces large numbors of demonstration arcas arc now
worked, belonging in all cascs to private owners who allow them to he used for
the purpose. In conncetion with these the Kamdar schemo outlined in tho
last roport has proved of very great value, and the men engaged as Kamdars now
pass from demonstration of one thing to another during different parts of tho ycar.
Thus a large number are now employed, aftor training, to demoustrate the trans-
planiing of paddy, to show the proper mecthod of irrigating wheat, to plant
sugarcano according to the hest methods and so on, during different paris of the
year. They work, as previously deseribed, in two villages asa rule, and are
supervised, almost daily by an agrioultural assistant who is responsiblo for a
number of villages. Their pay is Rs. 9 to Rs. 15, but it is recogniscd that if
they do good work their pay will have to be increased. Thoy are mnow in
domand and are sometimes lent to Mulgazars and others who are willing to pay
and utiliso them.

5. The oxperimental farms are being increasingly used a8 demonstration
centres. It is, for instance, arranged onco a year to bring a large number of
cultivators from the cotton tract to the farmat Akola. While this is cssentially
the annual moeting of the Divisional Agricultural Association, yet o large
number of others arc callerd, and come.  This is arranged when thero is most to
sec, and the matters to be shown arc arranged carefully beforchand. The
Railway Companies grant concessions of half fares to members attending theso
mectings. Similar work is dono in conncetion with othor farms. So much is
this use of the farms valued that the District Boards arc now devoling some of
the money formerly cmployed in paying for young men in the Malguzar
class at the College at Nagpur, to the purpose of sending cultivators to the
various farms.

6. In this connecction may also he mentioned the success in the extension
of the use of new ploughs by means of local ploughing matches, for substantial
prizes, held in centres where the ploughs are suitable. :

157 L. D,
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7. In Bombay the development of local demonstration has followed the
increase of stafl which it necessitates.  In practically every district there is now
a trained and qualified fieldman,—sometimes a gradunte, sometimes not,—who
carrics on demonstrations on the cultivator’s own land, supplying him w'th
neecessary outside materials and boing present at the critical moment. The
chicef dificulties are found to be to maintain the quality of the suporvision of
such work and lo train adeguately and property men for such leeal employment,
To have a good supervising stafl and well trained men to do the work are con-
sidered fo be vital to success. At present tho training of the men in hand
forms tho great hindrance to very extensive dovelopment. Much and in-
creasing succoss has been attained, but it is felt that the training of the men
required will be among the most important work of the senior staff for jycars
to come.

8. Mention should be made of the demand which is avising for trained
non-graduate ficldmen and also for graduates by local proprictors. 8o far, as
a rule, the demand cannot be filled, but the very existence of the demand is
an indication of the value of the local men’s work.

. 9. Under the Court.of Wards in Madras definite demonstration farms have
been cstablished on some of the estates where practices are shown which aro
considered to be practically applicable. The cultivators are invited periodically
to inspect, and mcetings held for discussion. Cousiderable success has been
attained in scveral cases.

10. In the Punjab definite local demonstrations have been undertakon in
cortain districts, notably Lyallpur, on the interculture of cotton. Tho agents
employed were superior workmen (Afukadams). Spots were selecled all over
the district in cultivators’ holdings. Cotton was planted by the Department,
and the plots were visited periodically with the interculturing implements.
The system seems a success, and has certainly shown the people how water can
be saved by tho method. :

¥

. 11. Monthly ploughing classes have been held, but tho pcople now prefer
that the demonstrators of the Department should go to their villages and train

lem thore in the use of the new plough on their own land. It is intendod to
extend this system to the limit of tho ‘available staff. Classes have also been
heéld in the usc of reapers, but here thero is less need, as tho knowledge of their
working quickly spreads.

i 12. In Bengal work of the agricultural station is attracting large number
of, visitors and local people. The serious damage dono by the potato moth has
led to demonstrations in: the Patna district on tho storage of scod potatoes in
sand. The original domonstration concerncd only fifty maunds stored after
harvest, which later, at the time:iof sowing, showed a profit of R130. The
result of this was that in the following year (1910) six cultivators followod the
same method, and in 1911 no “less than 200 cultivators stored sced potatoes
similarly. :

+13. In tho United Provinces small plots in 4o hands of cultivators have
continucd to appear the most suitable for demoustration work, and tho use of
this method has beon considerably extended. As an oxample, in onc district
:forty. mombers of ' the agricultural association are carrying out demonstrations.
- In another case the metibers of i ‘co-pperative bank™ have very successfully
. taken up tho introduction of groundnuts and Meston ploughs. Demonstrations
" of another kind are illustrated by work against the potato moth and sugarcano
hopper carried out in anumber of villages by assistants of the Agricultural
Department. :

t. 114, In tho remaining provinces the mcthods previously deseribed have
. been continued with; in most cases, an increasing anount of success.

! 416, It js abain’iecessary to insist on the vital necessity of the sympathy of:
- the'local cultivators Laving been: previously obtained if any success in the
. direction of. localjdemonstration is to Le attained. This, and tho extremo:
; importance+of; having jmen ; sg’eci;tuy trained for this work, are the principal;
. points which’ the: Comumiltec: desire to cmphasisc as the result of rccent!
experionco: . . i % |
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Vernncular Agricultural Juurnals.

16. The number of vernacular agricultaral jownals has incrcased dwing
the past two yeas, while the old ones issued in the United Provinees and the
Central Tovinees e still mapintained.  The litter has now a cheulation of
6,000, and has 1ecently been enlmged by theaddition of a section on co-operativo
credit,——-while there is nowegulaly a column for stwdents. The journal in the
Unitedd Provinees now  gives colowred plates cecasionally.  An independent
Iindi Journal published in Benares reproduces the mticles from departmental
publications and is patronised by the Depmtment. .\ new vermacular agri-
cultural journal has been established in Bombay.  The edition published in
Marathi is the propeity of 1he Deecan Agricultural Association ; that in
Kanarese belongs to the Dharwar Agricultwial Asseciation. Lhe editing in
each case is done partly by members of the Agricultural Depmiment, partly by
outside gentlemen inteiested in the subject.  ‘Lhe entive 1 ancial 1esponsibility
s horne by the Associntions in  question, but the magazines will pay.
They are always illustrated, and cost Lle. 1 per annwmn, inclading poslu_.r;:’.'.
They have been much  appreciated, amf the combined  circulation
within cizghteen months of establishunent 1eaches between 1,000 and 5,000
copics. This shows the appeciation which a good agricultural magazine
obtains, but the magazine must be well ediled, topical, up-to-date, illustrated
if possible, and the articles must, in large proportion, be pactical and hence
appeal to the eultivators. . ) .

17. In Madras and in Eastern Bengal ‘and Assam agicultural ealendas
ave issued.  These are distributeld to every village, and undoubtedly reach into
almost every corner of the piovinees, and are a valuable means of getting
information to a large body of people.

Leaflets and Circulars,

18. There is nothing new to 1eport under this heading. Leaflets are
issued in the same provinees as previously, and the conditions of their value
have been well indicated in the prevous reports.

Agricultural Shows and Exhibitions.

19. Additional experience is nccumulating with regand to the best method
of holding shows or utilising Jaits and melas held by otheis.

2. In the Central Provinces shows are never got up by the Agiicultural
Department, but local fairs held for other purposes nre often utilized for ex-
hibiting things particularly inteiesting to the traet where they are held,  1f
they are among villages where demonstrations wie going on, some of the
produce from the demonstration plots is attracted by the offer of substuntial
wizes,  Thus, for instance, in.a district wheie improved groundnuts were being
mtroduced, no less than 210 samples were shown ]n_\-' the cultivators at such a
show: in another casv, ninety samples of impoved sugmcane wero aftracted.
Their educative value is felt to e much inercased if the exhibits me limited to
special things in which the Department is interested.

21. In Bombay, where many shows, lmge and small, have heen and aie
organised by local bodies backed by the Amicaltwal Deputment,— thee s
felt to ben danger of their beeoming somewhat wninteresting  exhibitions.
1t is felt that three points must he 1ecognised :—

(1) that the prize list had hetter be limited to a fow crops of importance
and capacity for impoveent ;

(2) that stock makes a more effective show than produce ;

(3) that demonstrations of machinery or working implements ov methods
are essential il a show is to be a suceess, but as fur as  possible,
they should be limited to such as are suituble i the tract.

22, Prizes are betler given in kind than in money.

']
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23, Tn Bengal considerable progress in the serions utilisntion of the hig
Jaurs in the province has been made during the past year. -Newdy every big
fair in the province has been visited and six eliculiting exhibits are now kept
belonging to the Department.  These consist of seeds, implements and manures
recommended by the Department.  All exhibits ave labelled giving dircelions
for use in all the languages of the province.  Considerable sales of sceds and
some of impleinents have been traced as u result.

24. The Committee Teel that shows are chiefly valuable for three purposes,
and that these should be kept in view and the utility of tho shows considered in
the light of the way in which they achieve these objeets :—

(1) They are a means of demonstrating to a kuge crowd of people cither
methods of produce which it is desirable they should sce or know

~ about.

(2) They are a means of creating local enthusiasm.

This, however, is of little use unless it can be followed up.

(3) They arc a means of hinging a large crowd of cultivators into
touch with the workers ol the Agricultural Department than
could be otherwise brought together.

T'his again is of Jittle value unless the touch obtained can be main-
tained. ‘

Itinerant Assistant.

25. The importance of the work which may he done by itincrant assistants

is being increasingly recognised in the Central Provinces, where sanction has
recensly been obtained for cight highly paid assistants for the supervision of
district work. As clsewhero, it is recognised that these must be among the best
men in the Depmtment. Whilo they will overlook experiments, farms, ete,,
their principal work will be that of supervising the work done by other assistants
employed in demonstrations.-
. 26. In Bengal a similar system is adopted. There aro thrce travelling
Inspectors,—the most ‘scnior men in the Department. There arc also seven
divisional inspectors who work on behalf of the Divisional Associations and are
under the control of the Commissioner in consultation with the Director of
Agriculture.” _ ; '

27. In Bastern Bengal and Assaum a scheme has becn experimentally
sanctioned for the employment of District Agricultural officers, whose duty will
be the dissemination of agricultural improvements. .

28. In Boumbay the development on the basis of four highly paid divisional
inspectors has been continued. . These, as previously indicated, are the best men
in the Department, and now control fieldmen in every district who are lelt to
follow up and carry out the work they initiate. '

- 29. In Madras similar lines of development have heen commenced and more
are in contemplation. . !
* 1 80. Tho fact that’in all the provinces quoted, development is taking a
similar direction would indicate that, after much experiment and fuller experi-
ence, the lines noyw adopted are probably the right ones and possibly the only.
ones for really effective itincrant work. i

Seed Marms and Seed Depots.
81. As another,Committee is sitting at the present meeting of the Board on
‘this subject, the '\thIG_ consideration hus heen lelt to them.
- Utilisation of In;lividual Expert Cultivators for the Introduction of
- . S P o Improved Methods.

~ 32. Several "'_'Jlifcffsligring cases in which individual cultivators have been’
utilsed in this manner were brought before the Committec. Thus, in the Central
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I'rovinces for in instance, a number of cultivators from Khandwa were taken {o
Tubbulpore to show the people the system of planting Lharif crops in lines with
considerable snceess. The Awmdar scheme previonsly referred o its really the
same idea, but in this ecase the Keamdar is permanently cmployed by the
Department.

Vernacular Short Courses.

33 In the Central Provinees there are special short conrses for ope or {wo
months at certain of the fuirms for the Huacildars of Malguzars and similar
proprietors.  With them there are often some of the sons of tenants in malgn=-
ari lunds.  Thus the transplanting of rice in Chhattisgarh and  cane enltivation
has been taught to a elass during the Jast year.  Similar cowses have been held
in the sowing of Ekerif cvops in lines in Jublmlpoie, in sugareane cultivation
and so on, 1f satisfactory, certificates ave given on leaving,

34, In Bengal short practical courses have heen held on one or two of the
farms with fair success.

85. In-Bombay the matter is comparatively new. During the last year
classes were held in cane planting and gn! manufacture, and in dairying, and
the future promises success in this dircetion. ~ o

36. The provision of such short courses scoms an admirable method of
oxtending desirable practices. Tt must he recognisad, however, that when
young men come for a short course, they musk he tanght and attended to, and
that this must be the prineipal duaty of some one on the farm.  There is nothing
more unsatisfactory or likely to do more harm than for a man to he hrought
for a course and then nezlecied or given only the residue of a husy Farm Super-
intendent's time. '

Training Sons of Cultivators.

87. During the past two yems a new development has taken place in
Bombay in the establishment of a vernacular boarding school for hoys, chiefly
the sons of substantial eultivators, village pafils, small land-owners and the
like. The schodl is still an experiment, but as it scoms likely to have consider-
able popularity, it may be deseribed hero.  The boys taken are from 14 to 16
years old, they must have passel the 4th or 5th vernacular standard and be the
sons of cultivators or snmﬁ land-owners who intendto spend their life on the
Jand. They stay two years, during which half the working time is spent in
lenrning ordinary school subjeet like writing, arvithmetic, geography, all
done with special reference to {he nceds of cultivatms.  Science 18 taught
almost entirely ]{mctically by * Nature study’ and the remaining subjects
are all "connccted with village life,—such as village sanitation, carc of wells,
and the like on the one hand, and questions of money and eredit leading
up to co-operative eredit on the other. The whole success of such n scheme ns
this will probably depend on the head teacher who lives with the bogs. The
school at present promises well hut it must be recognised as still experimental.

*

Assistance in Marketing.

38. It often happens that {he introductior: of a new crop is bindered by
difficulty in obtaining the market value for it when marketed. This has, in
some cases, heen got over in the early stages by arrangements made by the
Agricultural Departments, and some examples are worthy of mention here.

89. A difficulty arosc with buri cotton, which is a new crop in the Central
Provinces, but as a 1esult of the elforts made by the Agrienltural Department,
the wholo which came to market through them, was hought at faie prices by the
Bmpress Mills, Nagpur.  In the same provinces a good market has heen secured
for a bettor variety of Zil, by arranging through a local association that all
should be hrought to market on one day.

40. In Bombay the chiel difficulty has heen in the marketing of improved
or new cotton. In Dharwar, where Broach cotlon is a new erop, vith o larger
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ginning porcenlage than the local cotbon, it has heen necessary {0 arrange an
auction under the auspees of the Agricultural Department.. The whole was
well advertised and the cotton was cavefully graded by its ginning pereentage.
The auctions now held for thiee years have been very suceessful and the
amount solill in one auvction has amounted to as much as 10,000 imperial
mamnds of sced-cotton.  'Witheut this it would have been an almost hopeless
job to intioduce Broach cotton ; now it is an established suceess.

" 41, The same difficulty has heen met with in the markefing of Gujorat
(Broach) ecotton, from improved seed, and givinga 5 per cent. improvel
quality.  Now, however, the trade in Bombay have formed a syndicate and
promised to buy il the Department guarantee it is from their seel, and il theie
1s af leasl 2,000 hales.  ''his ean be produced during the present season, and,
il all goes well, this will do more to establish the status of the improved cotton
than almost anything e'se could do.

Connection with Co-operative Credit Movement.

42. Tittle has heen done as yet to utilise the co-operative eredit movement
for agricultural improvement, but in several provinees schemes are in (he air.
Co-operative socictios for supplying pure wheat sceid, a co-operalive manurce
supp%y association for obtaining oileake for sugarcane, and many other sugges-
tions are on foot which can only be worked where the ilea of co-oporation is
.known and whe:e co-operative ciedit societies exist.  As an cexample of what
~can ho done, womay quoto the Gaurin-Kalan Co-operative Bank in the United
‘ Provinces, which has taken up the su]ijply of ploughs and other agricultural
Himplements, has the services of a well hover solely at its disposal, has, on several
i occasions, askeil for and obtained the assistance of the Agricultural Department
“in marketing the produce of its. members, has this year made arvingoe-
i ments for the purchase and distribution of a considerable quantity of pure
: wheat sced, and has practically established the groundnut erop in certain
- villages. 'I'he Committee think that work in connection with such societies,
» using the knowledge of co-operation obtained by their members, and working
i by preference nmong’ people permeated by theiv spivit affords one of the most
: promising ficlds of activity for those anxious to introduee improvements among
}n(‘.iau cultivators.

Conclusion. .

i . 43. There is ]it}._le more fo say. ‘Phis report will give evidence that con:-
- giderable adyance has been made in both methods and results. The points
+ which have most struck the Committee as needing to be insisted on at the pre-
- 'sent juncture, are firstly, the nccessity of concentration on such an area as cay
- be well covered so long as the staffs of the Agricultural Departments remai
insufficient to cover the whole ground, and sccondly, the nced for co-relation
- between experimental work pursued on the farms and clsewhere and the needs
i of the peoplo as ascéitained by the distriet staff. 1t is only when these two
t points arefttended to that even the best stalt and the most willing workers
! will produce their greatest effect in actual practice.

i)utias of Agricultural Associntions in India.

1. The question ‘of the valuo of local holies termed agricultural assoeiat ions
a8 mcans of spreading agricultural improvements, and the Jines on which they
can best be organised has leen hofore the Board of Agricullure: on sevoril

i fl-evi(ius’oécusioﬁs and the experience which has heen obtained in most of the
“Indian province$ hag:been summarised in 1eports issued following the meetings
. of the Board i 1909 aid 1910. - LT

¥ 9 Thet reshilts lof “endeavours to organise such local hodies have been
-‘extromely “various. ;I the -Central Provinces on the one haund, they have

heceme, and tend to become even more, the main link belween the Agricultural
. Departmont and its-investigator and the people. On the otier hand,; in

f . Lot
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Madras they have been, as hitherto organised and carvied on, of a very guestion-
able valuo, and it is even recommended that, in their present form, they may
well he wound up.  In other provinees very varying success has heen attainedl.
But it is impossible not to 1ecognise that the local cnergy, the public spirit and
-the enthusiasm devoted to the associations in those provinees, even where they
have heen of Teast wee, have heen very great and might be valuable ascets nmong
the Jorces making for agricullural improvement.

3. The time scems now to have come when, from a collalion of {ho
experiences obtained, lines may e Jaid down with some certainty on which the
hest use of loeal energy may be'made and by which the most successfnl orga-
nisalions may he encowraged or eveated. The Committee have preferied teying
to do this to merely again giving an account of experiences in dilferent pro-
vinees,

4. It might be, and has indeed heen asked, whether it is either necessary
or ulvisable o enconrage such loeal hodies as we are disenssing.  Cannot the
Agricultural Department communicate diveelly with the cultivators ?  Is not
siech eommunieation with, and giving help to, individuals of equal value wilh
work done by and through an association ¥ I'he Committee  ventie to express
a decided opinion that while this can he done, while it is possitle to deal direct
with every cultivator in tae districts, yet this is not generally the hest or most
economical way of procecding. .\ local organised body is o far more efficient
agent for the introduction of improvements than the few officeis of the Agri-
cultural Depattment working individually ean ever be, for being a body of loeal
men, it carrics considerable local influenco if composed of right people —the
membeis ean and do mutnally encourage one another, while its educative value
in combined work and co-operative elfort is, if properly organised, greater than
can ho 1calised.  Tven if the same end ean he gained, so far as thoe introduction
of an improvement is concerned, without a loeal association, the Committee
feel that, provided econditions are favourable, a betier final result is attained if
a local boily, as such, takes a  share in the matter, as this fends to inerease the
co-operative spirit ol the people and hence the likelihood of pormanent
advance.

5. Success with such assncintions can, however, only he reached by follow-
ing ceitain Mfues whith can now he laid down with some approach to certainty.
ITowever organised, it is neccssary that @ --

(i) Bvery local association should have a definite work to ﬁo and the
members should feel responsibility Tor taking a sharve in it. It has
not heen at all wnusal for an ascocintion {o ail hecause the memhers
have not heen responsible Tor any work.  Awain the first question
asked by a loeal hody, however got {ogether, is * what shall we do ?”’
Unless the organisers of every single associntion—generally the
Agricultural Departinent ~-have definife work which can be placed
in the hands of the members, within their eapacity, and yet capable
of arousing their interest and keennesy, it is extiemely unwise to
altempt any organisation whatever.

(i) A local association should be composed of men who are veally intevested —
and practically interested—in agricultural improvement in the aren
in question.  Associations have pechaps more often failed on
account of the neglect of this matter than forany othee reason.
The members had bhat an academic infervest in the subject, hecamo
members hecause of social or other reasong, wid did not take the
work seriously,

(iif) The work of a local association should he regularly inspeeted, oxamined,
eritieised, and the association called tewether.  The Committee wish
to Jay ieal shiess on this matter, and desite to dlate that they
consider that a consideral'’e part of the inereasing elliciency of the
system in the Central Provinces bas heen due to the care which is
taken in this matter. It undoubledly involves on the put of the
Agricnltural Department (or a central hody of some sort) a con-
siderable expense Tor inspecting ofliceis ; but without this, it may
be stated with eerlainty that the result will not be a suceess except
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in rare cases. The Agricultural -Departiment must, the Committee
fecl, aim at having a subordinate stafl of high quality for this
purpose.

(ir) The members of a local association mnst, cven apart™from inspeetions,
be made to feel that the Agricullural Departiment is interested in
them and their work. It is wonderful how regular c(n'l'cs{mndem:(.',
prompt attention, and general evidence ol interest and support
encourages both the individuals and the associntions of which the
are members.  If Agrienltural Associations me to be o suceess, ths
must be arranged for at any cost.

G. With these principles accepted and in full operation there is every
chance ol sucecess ; without these the Committee I'eel that, there is vory little
likelihood of local associations being or doing what they are capable of. The
actual types of association may be very different,—und very differcnt types of
association have succeeded,—but success in cvery case involves a frank
recognition of the principles laid down. And it s hence ol the highest
importance that associations should not be encouraged or organised unless these

oints can be arranged for. The committee feel that in time past there has

cen, in some cases, a tendency to cncourage or form associations when there
were no definite lines of work to take up when the men of whom they were
composed were not men really intereste:d, when no regular inspeetion could be
arrangeil for, and when they were left for long months without any attention.
It is not wonderful that such associations died or became moribund.

- 7. Passing on from general principles to successful applications, the

Committee would note that success has been attained by following several lines.

In the Central Provinces, where perhaps the most valuabls work has been done,

the associations are bodies composed of nominecs, limited in number, of the

district officers for each district. These, say for instance, to the nuwmber of

thirty, are called together to a convenient centre, appoint n Secretary and are

fnet lv)y a senior officer of the A.;;ricultural Department, usually the Deputy

Director, who has a number of- pieces of work suitable for their district ready

to suggest to the members to take up. These are not experiments but consist

in carrying out some demonstration—of new sced, bettor methods cof cultivation

and the like—in using their land as a seed farm, in distributing sulphate of

copper fosareating juari seed, in acting as agent for ploughs orin making

arrangements for marketing and similar things. JYiach man with his dutics

allotted returns home ; he is supplied at once with the materinl he needs, and,

thercafter, is visited by an assistant once a month and by the Superintendent
of tha farm in that circle several times a ycear. 8ix months later all the:
members meet again ;'the Deputy Commissioner is in tho chair ; the Deputy
Director is again present ; the work done is discussed, causes of failure made -
out, accounts of success recordod, and a new lot of work arranged for, for the

ensuing period. "Once a ycar the members of all district associations in o tract

aro called and meet at a common centre, generally a farm of the Agricultural

Department,. when experiences can be discussed among a larger collection of

cultivators, solccted outsiders being invited. All the proceedings in these:
larger meetings as well as in tho district associations, arc in the vernacular.

! 1 8 Over andjaboye the points already insisted on, the success in this case
may be attributed to the carcful selection and nomination of members by the'
local authorities, to tho small numbers of members, who thus esteem member-
ship an honour, and to the lines of work being drawn up and carefully
arranged beforchand by the Agricultural Department.

9. The Oommittee do not wish to sugeest that the method of organisation
just described is the only one which will suceeed or which is even the hest
under all conditions. ' It is possible, perhaps evon probable, that this Ly pe of
organisation is maost suitable where the Lype of agricullure is backward, or at
“any rate whero there are large numbers of fairly obvious improvements capable
of giving large and immediate results. In other cases it may be more advisable
to’have other unis thai'a distriot, soretimes oven as smallasa village. 1t ma
(and the metliod has been successful in parfs of Bombay) be wise to have much
more indeperident bodies than those of the Central Provinces. It may be
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advisable to have a regular hicrarchy of associations, fiom those representing
very small arca to one ropresenting a whole provinee, and so on for many other
variations which can only be determined locally.

10. But, however organired, the, principles which have been laid down
are, in the opinion of the Committeo, essontinl.  They venture to hope that
tho time is now past when Agrienltural Associalions are created in every
district in a provinee by exceutivo order—heedless as to whether there is work
for them or whether they can be instructed and encouraged.  If there is work
laid down for cach. associalion and ite membors to do, if they are composed
rcally of the men to whom agriculture is a vital inteiest, if they can be
regularly inspected and meetings held, and if the association and its mewmbers
can he made to fecl that the Agricultural Depariment or some central body ix
continually interesting itself in {he work going on and ready to give assistance
vhenever required, then it js almost certain that, provided thatthe local
circumstances are properly taken into account, a local body will be created of
extremo valuo for the development of the industry.

-
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